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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH AT KOLKATA

ORIGINAL APPLICATION NO. 82 OF 2023

IN THE MATTER OF:
SANTOSHPUR MITALI SANGIHIA, Through
its authorized signatory Shri Avi Bag,
Sccretary, Bancrjee Para, Village
Santoshpur, P.O. Adi Kashimpur, P.S.
Duttapukur, North 24 Parganas 743
248, Email:
Ph:+919830557087.

CApplicant

VERSUS

1. STATE OF WEST  BENGAL,
Through the Chiel Sccretary, Department
of Environment, 5% Floor, Pranisampad
Bhawan, Block LB-II, Salt Lakc, Scctor
IlI, Bidhannagar, kolkala 700 106,
Email: «s westh jigal Ph: 033
2253-5130.
2, WEST BENGAL STATE POLLUTION
CONTROL BOARD, Through its Member

Secrelary, Paribesh Bhawan, 10A, Block

For RAJASTAN GBKA YAN
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LA, Sector-1ll, Bidhannagar, Kolkala -
700 106, Email: msiiwbpe Ph:
033-2335-8213.

3. CENTRAL POLLUTION CONTROL
BOARD, Through thc Mcmbcer Sccretary,
Parivesh Bhawan, CBD-Cum-Olfice
Complex, East Arjun Nagar, Dclhi-110
032, Email: alvaguarval

Ph: +9111-22391025.

4. DISTRICT MAGISTRATE, North 24
Parganas, New Administrative Building,
Barasat, Kolkata-700124, Email:

whrnic 1 Ph: 033-2552-3662.

5. PRADHAN, KASHIMPUR GRAM
PANCHAYAT, Bamunpara, Digha, North
24 Parganas, Wcsl Bengal 743 248,
Email: NIL, Mobile:- NIL.

6. BLOCK DEVELOPMENT OFFICER,
Barasat-l Devclopment Block, Chhota
Jagulia, North 24 Parganas, West Bengal
7 00 124, Ph: +91 33 2552 3344.

7. SURAVI SADAN GAUSHALA, Through

the President of Rajasthan Gokalyan

For RAJASTAN YAN
I Xy s W)
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Trust, Santoshpur, Barasat, North 24
Parganas, West Bengal — 743 248, Ph: +
91 6359-4569.
8. RAJASHTHAN GOKALYAN TRUST,
Through its President Santoshpur,
Barasat, North 24 Parganas, West Bengal
- 743 248, Ph: +91 6359-4569.
....Respondents

COUNTER AFFIDAVIT OF THE RESPONDENT NO. 8.

[, Prakash Chandra Kedia, son of Latc Durga Dutt Kedia, aged about 63

years, by Religion-Hindu, Occupation-Business, residing at 194 D Satin

Sen Sarani Kolkata - 700054, do hereby solemnly affirm and say as

follows:

1. | am the authorized representative of respondent no. 8 in the
above application and by virtue of dealing with the casc, | am well
acquainted with the facts and circumstances of the casc. | have
been duly authorized by the respondent no. 8 to affirm this
affidavit on its behall and being competent to do so, | do herchy
make and alfirm this affidavit on its behall.

A copy of the authorization letter is annexed hereto and

marked as Annexure “A”.

2. A copy of the Order dated August 4, 2023 passcd by this Hon'ble

Tribunal along with a copy of Lhe application, purportedly

For, RAJASTAN ALYAN

(WD’\\‘\\hj«\

Authorised Signatory

125



r- 5

affirmed on 18t July 2023 by one Avi Bag stating himsclf to be

the Secretary of the applicant (hereinafter referred to as the

“application”) and an affidavit on behalf of the respondent no. 2

affirmed on 22nd September 2023 by o1e Subrata Ghosh

(hereinafter referred to as the “sajd aflflidavil”) have been served

upon the respondent no. 8 by spced post on August 22, 2023 and

on September 22, 2023 respectively. 1 have read and understood
thc meaning, contents and purport thereof.

In the said order dated August 4, 2023, this Hon’ble Tribunal had

inter alia directed as follows:- !

a. lssuc notice to the respondent nos. 7 and 8, rcturnable
within four wecks;

b. A committee was constituted to visit the site in question
within 10 days and was rcquired to submit ils report within
four weeks with regard Lo the allegations made in the said
application. The said committee was also dirccted Lo
suggesl remedial measures, declermined cnvironmental
compensation,

c. The concerned officers of various departments were also
directed (o initiatc appropriate steps against the violator as
per law,

Despite direction by this Hon’ble Tribunal to issue notice, the

}epy of the said application along with thc order dated August 4,

) For RAJASTAN GOKALYAN
V4 ¢ 7N l\‘\
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2023 was posted only on August 17, 2023, which was received by
the respondent no. 8 on August 22, 2023, i.e. barely two wecks
before the returnable date. The said application was intcntionally
posted delayed so that the respondent no. 8 docs not have
sufficicnt time to respond to the allegations madce in the said
application and would seck time for filing the samc. This would
result in further dragging the application which is bascless and
merits no consideration.

A copy of the tracking report along with the copy ol the
envelope evidencing such delayed postage is annexed hercto and
marked as Anncxurc “B”.

Before dealing with the allegations madc in the said application, |

state and contend as follows:-

a. The respondent no. 8 is Rajasthan Gokalyan Trust. There 1s
no entity by this name. The name of the entily is Rajasthan
Gokalyan.

b. Rajasthan Gokalyan is a charitable trust registered under
Section 12A of the Incomc Tax Act, 1961 having its
registered office at 138/1, Princc Gulam Hossain Shah
Road, Kolkata - 700 032. Rajasthan Gokalyan, bcing a
trust, is not sui juris and no proceeding can be filed in any

Court of Law in the namec of the trust. Hence, this

For JASTAN GOKALY. N

y I K
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application should be dismissed in liminc due to misjoinder
of parties.

Without prejudice to the aforesaid and fully relying thercon,
the relevant facts necessary for adjudication of the present
proceeding are as below.

Rajasthan Gokalyan (hereinafter referred to as “Trust”) was
formed as a charitable trust in the year 2007 by way of a
Trust Deed dated June 5, 2007. One of the objects of the
Trust was to serve and look after cows, to arrange for their
hay and grass and to spread the awarencss of cow
protcction. The expenses of the activitics of the Trust arc
met [rom the donations reccived from its patrons.

To fullil the object of serving and looking after cows, the
trustees decided to open a Gaushala to rehabilitate weak,
sick, injured, handicapped and abandoned homcless cows.
To open a Gaushala the Trust purchased a land measuring
about 1.0745 acres situated at Mouza-Santoshpur, P.S.
Barasat, District - North 24 Parganas, within Kashimpur
iram Panchayal by a registered Deed of Conveyance dated
November 20, 2010.

Alter purchase of the land the Trust developed the same by

1H_\constructing cow sheds keeping in mind the ventilation

o)
//’ N4 Ry
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requirements ol the cows and started a Gaushala in 2011
in the name and style of “Suravi Sadan Gaushala”.

h. The said Gaushala was slarted initially with 16 cows.
Subsequently, on people coming to know about the
objectives of the Gaushala, they started bringing the sick,
abandoned and homeless cows Lo the Gaushala in addition
to the cows saved from the illegal traders.

i From time to time, the number of cows incrcased and
necessily was felt for additional spacc. Accordingly, from
lime to time, additional contiguous arca was purchased and
currently the total area of the Gaushala is about 3.06 acres
and the number of cows rchabilitated is about 1600
including calves & ox. I crave lcave to reler to the registered
Deeds of Conveyance cvidencing the purchasce of land at the
time of hearing, if necessary.

j Initially, the solid waste of the Gaushala was converted into
cow dung cakes and distributed among the patrons for
their use in havans elc.

k. With the increase in number of cows, the solid wastc
increased and was becoming unmanageabic since the

requircment of cow dung cakes was limited. Accordingly, a

o f’,:__. e Y bio-gas plant was installed within the premises of the
/ \
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Gaushala. The said bio-gas plant is still running for morc
than 6 years.

A copy of the process chart and thc schematic
diagram of the bio-gas plant is annexed hereto and marked
as Annexure “C”.

The solid waste of the cows is used as a raw malcrial to
generate bio-gas and electricity in the bio-gas plant.

The excess solid waste left is converted into manurc by
following the vermicompost process and for manufacturing
of cow dung cakes, but there are not many users of such
manure in and around the Gaushala arca. Hencee, another
plant was proposed to be sct up for converting the solid
waste into cow dung logs, which can be used for firc
purposes in place of wood. Presently, the said cquipment is
lying unused since there are no takers for the samec.

A copy of the flow process and the schemaltic diagram
of the machine manufacturing cow dung logs is annexed
hereto and marked as Annexure “D”.

For handling waste water generated in the Gaushala, an
Effluent Treatment Plant was set up. With the increasc in
number of cows, thc wastewater increased {rom limc Lo
time and accordingly, capacity of the said EfMuent

Treatment Plant was also increased from time to ume.

For RAJASTAN GQKALYAN

YAV RV
Authorised Signatory
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Currently, the plant has the capacity to treat 40000 litres of
wastewater.

A copy of the write-up along with thc schematic

diagram is annexed hereto and marked as Annexure “E”.
After receipt of the said applicalion on August 22, 2023, the
Trust for the [irst time came to know thal a Consenl Lo
Operate is required for a Gaushala in accordance with the
2021 Guidelines published in July 2021. Accordingly, the
Trust applied for Consent to Operate with the Wesl Bengal
Pollution Control Board on August 28, 2023.
On or about Scptember 1, 2023, certain clarifications were
required by the West Bengal Pollution Control Board. The
said clarilications were given on the samec date. On
September 2, 2023, the Trust was required to deposit a
sum of Rs. 2,98,000/- towards fee for Consent Lo Operate.
The said fee was paid on the same date. On Scplember 21,
2023, Consent to Operate was issucd in the namce of the
Gaushala of the Trust.

A copy of the Conscnt to Opcrate certificate is
annexed hereto and marked as Anncxurc “F”,

Presently, the Trust employs about 36 employces for
managing the day to day work of thc Gaushala.

A typical day of the Gaushala of the Trust is as follows:

or RAJASTAN QG\YAN
J VYV
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A group of cows arc bathed everyday so that cvery
cow is balhed once a fortnight during summer and
once a month during winter.

The enlire cow shed is washed twice daily.

The cows are fed with lodder along with other items 3
times a day.

The cow dung is picked up from the cow sheds cvery
hour and deposited in the agitator of bio-gas plant
and excess cow dung is converted into cow dung
cakes and manurc.

The wastewater from the cow shed goes through the
drains which all converge in the Effluent Treatment
Plant. The treated water is re used for the purposce of
the Gaushala activitics. Through this process, the
Trust has been able to re-utilise about 90% of
wastewalter.

More than 70% of the requirement of electricity in the
Gaushala is met by the electricity generated from the
bic gas plant.

Some of the rehabilitated cows are milching cows and
are milched twice day and the milk is kept in the
chillers. The milk collected on day 1 is distribuicd

among the patrons on day 2 by 7:00 A.M.

For TAN GO
( i.-’ﬁ\‘\ APV
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6. Without prejudice Lo the aforesaid and fully rclying thercon, | dcal
with the allegations made in the said application.

7. With reference to the allegations made in paragraph 1 of the said
application, it is stated that the same is to the special knowledge
of the applicant and as advised, I refrain [rom dealing with the
same without making any admission thereto. It is denied that the
Suravi Sadan Gaushala has viclated or polluted, as alleged or
otherwise or at all. Hence, the question of the applicant getling
affected in any manner does not and cannot arisc. Savc as
afloresaid, all other allegations are denied.

8. With reference to the allegations made in paragraph 2 of the said
application, it is denicd that Suravi Sadan Gaushala under
Rajasthan Gokalyan Trust is illegally or unscientifically opcrating,
as alleged or in complete violation of CPCB Guidelines, as alleged
or otherwise or at all.  Hence, the question of Suravi Sadan
Gaushala causing any environmental degradation docs not and
cannol arise. In fact, after receipt of the said application, the
answering respondent had applied for Consent to Operalc as per
the prevailing rules on August 28, 2023 and thc Conscnt to
Opecrate was granted by the West Bengal Pollution Control Board,
the respondent no. 2 herein on Scptember 21, 2023. The Suravi

e :Sadan Gaushala (hereinafter referred lo as “Gaushala”) is

P j}pi}sating since 2012 and the CPCB Guidelines were made

ForRAJASTAN GO N
N -D)
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applicable to the Gaushala only in 2021. Hence, in the case of
Gaushala, the Consent to Establish was not requircd. Save as
aloresaid, all other allegations are denicd.

With reference to the allegations madc in paragraph 3 and
subparagraphs thereunder of the said application, it is denied
that the Gaushala is operaling in any illegal or unscientific
manner, as alleged or otherwise or at all. Since the Gaushala is
not operating in any illegal or unscientific manner, the question of
Gaushala causing any pollution docs not and cannot arisc. It 1s
denicd that any cow dung or fodder or waste waler is discharged
and/or dumped into any adjacent or any other agriculiural land,
as alleged or otherwisc or at all. 1t is denied that the respondent
is operating any dairy farm, as alleged or otherwise or at all. Since
no waste either solid or liquid is dumped or discharged outside
the Gaushala premises, the question of clogging any drainage
system or creating any unhygienic condition does not and cannot
arise. It is denied that the cattle dung or urinal wasle produccs
any gascs as alleged or any gas is emilted into the atmosphere, as
alleged or otherwise or al all. Hence, the question of the Gaushala
being responsible for any incurable diseases does nol and cannot
arisc. The cow dung is pul into the biogas plant and the biogas is
converted into clectricity, which is used for the opcration of the

. Gaushala. The slurry remaining after production of biogas has no

FonRAJASTAN GOK
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smcll and does not discharge any gas in thc atmosphcre. In fact,
the said slurry is converted into manure by vermicomposl process
in 2 weeks whereas the cow dung rcquircs 42 days to bc
converted into manure by vermicompost process. Il is denicd that
the unit is illegally operating without any valid Conscnt to
Opecrale or Consent to Establish from West Bengal Pollution
Control Board (hereinalter referrcd to as “WBPCB”), as alleged.
The answering respondent was unaware that there was any
Guideline with regard to pollution control in relation to the
Gaushala bclore reccipt of the sai1d application. Duc o such
unawareness, the answering respondent did not apply for
Consent o Operate from WBPCB o operate the Gaushala. Even
before the Guidelines for Environmental Management of Diary
Firm and Gaushalas, July, 2021 (hereinafter referred to as the
“2021 Guidelines”), the Gaushala had taken steps for pollution
control by installing effluent treatment plant, biogas plant and
conversion of cow dung into manure, cow dung cakcs and cow
dung logs in the interest of pollution control out of its own
volition. The steps taken by the Gaushala arc in confirmation
with the requirements of the 2021 Guidelines. The 2021
Guidelines states that the siting criteria will be applicable for new
cstablishment. Since, the Gaushala is an cxisting cstabhshment

before publication of 2021 Guidelines, the same is nol applicable

STAN GOK
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to the Gaushala and the Gaushala cannot be said to be in
violation of any siting policy of the 2021 Guidelines. Hence, the
allegations in paragraph 3(b) of the said application that thc
Gaushala should be located beyond 100 meters from residential
areas is incorrect. It is denied that the Gaushala, being located
within 60 meters and 80 meters away from rcsidential dwellings
and schools respectively is in violation to the Guidclines, as
alleged or otherwise or at all. It is denicd that any dung or fodder
residuc is washed into drains, as alleged or otherwise or at all,
Since no dung or flodder residue is washed in the drains, the
question of clogging of drains does not and cannot arisc. It is
denied that the Gaushala is dairy farm or is calegorized under
“Orange” calegory, as alleged or otherwise or at all. According to
Paragraph 7(iii) of the 2021 Guidelines, the Gaushala 1s
categorized under “Green Category”. The applicant, being fully
aware of 2021 Guidelines, have made such incorrect statement on
oath to mislead this Hon’ble Tribunal, if possiblec. It is denied that
the unit is operating illegally or in violation of any notification, as
alleged. It is denied that the unit is operating in contravention of
any dircction passed by this Hon’ble Tribunal vide order dated
08.10.2020 (pursuant to which the 2021 Guidelines were i1ssucd),

as alleged or at all. Save as aforesaid, all other allcgations arc

- denied.

FoR,RAJASTAN GOKALYAN
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10. With reference to the allegations made in paragraph 4 ol the said
application, it is denied that Gaushala is an industry or is an
“Orange Category” industry, as alleged or otherwisc or al all. As
morefully stated hereinabove, the Gaushala is categorized undcr
“Green Category”. The answering respondent did nol apply for
Consent to Operale since it was not within the knowledge of the
respondent that the same was required for the Gaushala. After
receipl of the said order on August 22, 2023 the answering
respondents came o know aboult the requirement and appliced for
Consent to Operate on August 28, 2023. The Consent Lo Opcrate
was given by WBPCB on Scplcmber 21, 2023. The Consent to
Operale was issued within a month of applicalion since the
Gaushala was already complying with the requirements of 2021
Guidclines. It is denicd that the Gaushala is in contravention to
the siting policy as mandated in 2021 Guidclincs, as alleged or
otherwise or at all. Paragraph 6.4 of the 2021 Guidclincs slales
that “Siting criteria will be applicable for new establishment”. The
Gaushala was an existing establishment in 2021 and hence, Lhe
siting policy is not applicable to the Gaushala. It is dcnicd that
the discharge of cow dung or wastc waler is beyond permissible
limit, as alleged or is being discharged unscientifically, as alleged

or is being discharged in agricultural ficlds, as alleged or

e
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‘otherwise or at all. It is stated that the wasle water is subjected to

For RAJASTAN GQKALYAN
19PN

Authorised Signatory




11.

16

the effluent treatment plant and the treated water is rcused in the
Gaushala itsell. The cow dung is used in the biogas plant for
generation of electricity, dung cakes and conversion into manurc.
Since no cow dung or wasle watcer is discharged unscicentifically,
qucstion of clogging any drain or any drains becoming breeding
grounds for mosquitoes does not and cannol arise. Since no cow
dung or waste water is discharged unscientifically, the question of
any waste producing any gas/compounds such as carbon

dioxidc, ammonia, methane ctec. does nol and cannot arise. In the
prcmises, the Gaushala cannot be held responsible for any
incurable diseases in the area. The images being Anncxurc “A/2”
to the said application showing garbage dump cannot be said to
be dumped by the Gaushala, the same garbage can be dumped by
anybody on which the Gaushala has no control.

With reference to the allegations made in paragraph 5 of the said
application, it is dcnied that the Gaushala is opcrating in
contravention of any provision ol Air Act, as alleged or otherwise
or at all. It is denied that the Gaushala could not havc been
cslablished without prior consent of the concerned State Poilution
Control Board, as alleged or otherwise or at all. The Gaushala was
established in the year 2012, whereas the Guidelines for
application of Conscnt to Establish and Conscnt to Opcerate were

published in 2021. Hence, the Gaushala could not have sought

For RAJASTAN GOKALYAN
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Consent to Establish under 2021 Guidclines in 2012, Save as
aforesaid, all other allegations are denied.

With reference to the allegations made in paragraph 6 of the said
application, it is denied thalt the Gaushala is opcerating in any
contravention of any provision of Waler Act, as alleged or
otherwise or at all. The Gaushala does not discharge any cfflucnt
into a stream or wcll or sewer. Save as aforesaid, all other
allegations are denicd.

With reference to the allegations made in paragraph 7 of the said
application, it is denied that the Gaushala is discharging any
cffluent or wastie water whether untreated or treated into any
agricultural land, as alleged or otherwise or at all. Hence, the
question of any threat to the livelihood of any villager or any
degradation in producing crop or any impact on the fertility on
the land, docs not and cannol arisc. The allegations arc bald and
nothing has been adduced in support of such allegations and this
Hon’ble Tribunal should reject the said application in limine. Save
as aforesaid, all other allegalions are denicd.

With rclerence to the allegations madce in paragraph 8 of the said
application, it is denied that the Gaushala is a dairy farm as
alleged or otherwise or at all. The Gaushala has becn categorized
as “Green Category” and not as “Orange Catlegory”, as alleged or

otherwisc or at all. The allegations arc contrary to 2021

FoRRAJASTAN GOKALYAN
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Guidelines on which the applicant relies.  The allegation of
“Orange Category” has been madc deliberately to mislead this
Hon'ble Tribunal, if possible. Save as aloresaid, all other
allegations arc denied.

15. With reference to the allegations made in paragraphs 9, 10 and
11 of the said application, it is denied that the Gaushala is
operaling illegally or unscientifically, as alleged or otherwise or at
all. The answering respondent, being ignorant of the 2021
Guidelines, did not apply for Consent to Operate. As soon as the
answering respondent became awarc of the 2021 Guidelines, the
answering respondent immediately applied for Consent to Opcrate
and the same was issued within a month of application by
WBPCB since the Gaushala was alrcady in compliance with the
2021 Guidelines, even being ignorant about thc same. Save as
alorcsaid, all other allegations are denied.

16. With reference to the allegations made in paragraph 12 of the said

application, it is denied that any solid waste is discharged in

violation ol any guidclines, as alleged or otherwise or at all. It is
denied that the surrounding arcas arc not periodically cleanced, as
alleged or otherwise or at all. The area within the Gaushala is
clcancd at least twice a day, hence the question of any obnoxious
smell in any adjacent area docs not and cannot arisc. It is denied

that any dung is washed into any agricultural field, as alleged or

FonRAJASTAN GOKALYAN
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otherwise or at all. Since no dung is washed in any agricultural
field or drains, the question of clogging any drain does nol and
cannot arise. Save as aloresaid, all other allegations arc denied.

With relerence to the allegations made in paragraph 13 of the said
application, it is denied that any wasle waler is being discharged
in violation ol any guidclincs, as alleged or otherwise or at all. It s
denied that there is no infrastructure for handling, treaung or
disposal of wastewater, as alleged or otherwise or at all. It is
denied that no waler trcatment facility has been installed, as
alleged or otherwise or at all. It is denied thal the surrounding
arecas are not periodically cleaned, as alleged or Lhcre is any
obnoxious smecll in any adjacent arca, as alleged or otherwise or
at all. It is denied that the urinal or bathing waslc water is
washed into any agricultural field, as alleged or therc is any
ecological degradation of agricultural flield due to anv activity of
the Gaushala, as alleged or otherwise or at all. The Gaushala has
installed an cffluent trcatment plant for treatment of waste watcr
and the treated water is being recycled for rcusc for Gaushala
purposes. In this scenario, it is preposterous to say that thc
Gaushala is disposing wastec waler dircectly into adjacent
agricultural fields. Savc as alorcsaid, all other allegations are

denied.

F RAJASTAN_ KALYAN
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With reference to the allegations made in paragraph 14 of the said
application, it is stated that the siting policy is not applicablc Lo
the Gaushala since the same was in existence since 2012 and as
per 2021 Guidelines the siting policy was only applicable for ncw
establishment. Save as aforesaid, all other allecgations arc denied.
With reference to the allegations made in paragraph 15 of the said
application, as advised the answering respondent rclrains [rom
dcaling with the same since the said allegations are against the
local bodies. It is denied that any damage has been causced to the
cnvironment by the Gaushala, as alleged or otherwisc or at all.
Hence, question of any cnvironmental compensalion being
imposed on the Gaushala does not and cannot arise. It is denied
that the Gaushala is engaged in any polluting activity, as alleged
or otherwisce or at all. Save as aforesaid, all other allegations are
denicd.

With reference to the allegations made in paragraph 16 ol the said
application, it is slated in Paragraph 7 of the 2021 Guidclines
that the State Pollution Control Boards shall publish a public
notice for dairy farms and Gaushalas o oblain “Conscnt (o
Establish” and “Consent to Operate”. No such steps were taken by
the State Pollution Control Board and hence, thce answering
respondent was unaware of the 2021 Guidclines. As soon as the

answering respondent became aware of 2021 Guidchnes, the

For,RAJASTAN ALYAN
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answering respondent immediately applicd for Consent to Opcrate
and reccived Lthe samce within a month of application. It is denied
that the Gaushala is a dairy farm or is operating unscientifically,
as alleged or otherwise or at all. Save as aforcsaid, all other
allegations are denied.

With reference to the allegations made in paragraph 17 of the said
application, it is stated that the allegations with regard to the test
reports allegedly of waste water effluent discharged from the
Gaushala arc all done behind the back of the answering
respondenl. In fact, nothing has been shown as 1o how this water
was collected or from where the said water was collccied. Hence,
no reliance can be placed on the test reports, alleged in the
paragraph undecr reply. it is dcnied that the report, being
Annexurc “A/7” relales to any waste waler discharged from the
Gaushala. Save as aforesaid, all other allegations are denied.

With referenee to the allegations madce in paragraph 1R of the said
application, as adviscd the answering respondent refrains from
dealing with the same since the same do not rclate to the
answcering respondent.

With reference to the allegations made in paragraph 19 of the said
application, it is denied that the Gaushala is operating in any

unscientilic manncr, as alleged or otherwisc or at aill. It is denied

2, that there is any environmental degradation due to any actlivity of
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any Gaushala, as alleged or olherwise or at all. It is denied that
any action can be taken against the Gaushala, as allcged or
otherwise or at all. Save as aloresaid, all other allegations arc
denied.

With reference to the allegations made in paragraph 20 and the
various paragraphs thereunder of the said application, it is denicd
that the grounds stated in the paragraph under reply are valid
grounds, as alleged or otherwise or at all.

With reference to the allegations made in paragraph ! of the said
affidavit, it is stated that the samc arc within the special
knowledge of the deponent and hence, I refrain from dealing with
the same.

With reference Lo paragraphs 2 and 3 of the said affidavit, it is
stated that those are matters of record. It is stated in paragraph 2
ol the rcport, being Anncxure “R-1” to the said affidavit, that the
trade licence has a description of trade as “cow farm”. Hence, it
contradicts the verbal declaration thal the Gaushala is [for
charitable purpose and for looking after deserted/disabled cows.
Although a tradce licence is not required for operation of Gaushala
but the respondent no 8 was advised to apply for a trade license
by the local body. Sincc there was no provision for a trade licence
for a Gaushala, the same was issucd with caption as “cow farm”.

The nomenclature on the trade licence cannot define the acuvitics

For RAJASTAN GOKALYAN
| \'\\I\)‘\ V\)

Authorised Signatory
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in the Gaushala. Paragraph 1 of the 2021 Guidclines defines
Gaushala as an establishment which in-house weak, sick,
injured, handicapped and abandoned homeless cattle/cows Lo
rchabilitate them. In paragraph 3 of the said report, it is also
recorded that out of 1500 cows, only 120 cows are milching cows.
Had the Gaushala been a cow-farm it would not have kept non-
milching cows, which constitute over 90% of the total cows. The
cows in the Gaushala are all abandoned homeless cows and the
Gaushala of the answering respondent provides shelter 1o
rehabilitale them. In paragraph 3 of the report, it is slaled that
the estimated cow dung generation per day, as per CPCB
Guidelines, is 22500 kgs. for 1500 rearing bovines. The cstimates
shown in the report are for the dairy farm cows since the said
cows arc milching cows and their food intake is also nearlyv wwice
than the non-milching cows and accordingly the quantity of dung
varies for milching cows and non-milching cows. In the Gaushala
of the answering respondent, over 90% of thc cows arc non
milching. The actual cow dung gencration in the Gaushala of the
answering respondent varies from 10,000 kgs. to 12000 kgs. per
day for 1560 cattle (including cows, calves and ox). In the samc
paragraph, it is also stated that thc estimated waslewater
genceration, as per said guidelines, is to the tunc of 1,68,000 litres

- e,
o o

A
TA “yper day. This capacity stated in the report is also for the dairy
) " e P P

For RAJASTAN ALYAN
CON b,

Authorised Signatory
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farm. The water usage in the Gaushala is in the range of 40,000
litres per day. The same would be evident [rom the daily rcadings
of the water meters installed. The waste water cannol he more
than the fresh water usage. Hence, the indication of waslc water
of 1,68,000 litres per day is erroneous. Save as aloresaid, all
other allegations arc denied.

27. With reference to the allegations made in paragraph 4 and sub
paragraphs thereunder of the said affidavit, it is stated in the
paragraph under reply that on the date of inspection the Consent
to Operate was not found whereas it is admitted in paragraph 7 of
the said affidavit that the WBPCB has issued Consent to Opcratc
on 21.09.2023. It is denied Lhat overall requircment of water 1s
more than 150 KLD, as alleged or otherwise or at all. It 1s stated
that the answering respondent has installed a water flow meter
with the pipeline of submersible pump. From the daily readings i
is evident that the maximum requirement ol water is 40 KLD per
day. It is stated that 10 KLD of wastewatcr is rccycled through the
cffluent treatment plant and used again. A chart showing daily
rcading of last 15 days is annexed hercto and marked as
Annexure “G”.

It is denied that the drainage network for sending waste
watcr to ETP is yet to be constructed. as alleged or no garland

'ram was observed lo arrest surface gencrated waste water, as

2 F r RAJASTAN GO}KLY

Y/ C 1) A OY)
4 Authorised Signalory
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alleged or otherwise or at all. A plan showing the drainage system

is anncxed hereto and marked as Annexure “H”,

It is denied that the biogas plant is not designed properly,
as alleged or otherwise or at all. Nothing has been stated as Lo
what is the flaw in design of the biogas plant. A rcport by the
expert in the field of biogas plant installation, namecly, Gram
Oorja Solutions Private Limited for the biogas plant is annexed
hercto and marked as Annexurc “I”. After the inspection, the
answering respondent cntered into an agreement with  an
authorized agent to collect biomedical waste and accordingly, the
biomedical wastc is being disposed of in accordance with the
cxisting guidelines. Save as aforesaid, all other allegations arc
denied.

With regard Lo the remedial mcasures recommcended by the

committec, the answering respondcent states as follows:

a. Steps are being taken for required permissions for
extraction of ground water. To the best of the knowledge of
the respondent no 8, such permission is nol required for
domestic use, i.c. for cleaning, washing and consumptlion
(including for cattle). The respondent no 8 shall scek
necessary guidance on the mattler, from thc concerned

authorities.

For RAJASTAN G ALYAN
SHISRN

onsed Slgnatory
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The drainage inside the premises has been repaired
whenever required and as morcfully mentioned 1
paragraphs hereinabove the entirc wastc water is being
collected and/or diverted to Effluent Treatment Plant (ETP).
The entire boundary wall has becn repaired and the holes
in the boundary wall have been sealed. The said holes were
not discharge holes but holes due to damage in the
boundary wall,

The capacity of ETP is 40 KLD. The total waler requirement
is 30 KLD from ground water and 10 KLD from recycled
waler aggregating to 40 KLD. Hence, the capacity of ETP is
not under-capacity.

Cow dung is being removed cvery hour. The report does not
suggest as a frequency of removal. In case, the frequency
needs to be increased, the answering respondent
undertakes lo increase the samce as suggested by the
committcc in future.

The answering respondent is in the process of installing an
additional biogas plant. The vendor has alrcady been
sclected and it is expecled that the additional biogas plant
will be operational by June 2024,

The answering respondent is in the process of installing a

dewatering machine so that the slurry from the biogas piant

Fof RAJASTAN YAN

/TN RN
‘Authorised Signatory

148



30.

31.

27

can be dcwalered and dried to form compost. The water
scparated from the dewatering plant will be i turn uscd
again for the biogas plant. Since the entire cow dung will be
used in the biogas plant after installation of the additional
== plant, cow dung composting plant would not bc required.
As a temporary measure, the answering respondent is
installing a temporary vermicompost plant.
Save as cxpressly admitted hercinbefore, cach and cvery
allegation, contained in the said application as also in thc said
affidavit, will be deemed to be denied and disputed as il the samce
are sel oul hereinafter and traversed seriatim.
I submit that the applicant could not makec oul any casc in ils
favour and as such its application is liable to be rcjected in liminc
The statements madec in paragraphs 1, 2, 3 (with its sub
paragraphs), 4, 5 (with its sub-paragraphs), 6 to 24, 25 to 27, 28
(with its sub-paragraphs) and 29 of the foregoing affidavit arc truce
to my knowledge and thosc madc in paragraph 30 is the

respectful submissions of the answering respondent beflore this

Splemnly athirmed and declarea

Hon'ble Tribunal. befor a identiliration :
Gurupoee- gt
SWARAN BANIRJIEE

Preparcd in my ofﬁce? e

sgsociation fEnd Floor)
i Caleurta 700 0061

Deponent

Advocate

B8V, W3 h3eA S

_ .

. 0 8 DEC 2023
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Phone : {033) 2414 8121
2282 4241

Rajasthan GoKglyan

138/1, Prince Gulam Hussain Shah Road, Kolkata - 700 032

Date

EXTRACT OF THE MINUTES OF THE BOARD OF TRUSTEES OF RAJASTHAN
GOKALYAN HELD AT 138/1, PRINCE GULAM HUSSAIN SHAH ROAD, KOLKATA-
700032 ON 15T DAY SEPTEMBER, 2023 AT 10.00 A.M.

“RESOLVED THAT Mr. Prakash Chandra Kedia, the authorised representative be and is hereby
authorised to take all steps necessary for the purpose of signature and/or filing petition, claims, affidavits
and defending any proceedings on behaif of the Trust before any Courts / Authorities / Tribunal(s) and to
do all or any acts in connection therewith on behalf of the Trust including but not limited to the
following:-

{a)  Execute, sign, affirm, declare, swear and file plaini(s), petition(s), notice(s), Vakalatnamas(s),
appeal(s), application(s), declaration(s), affidavit(s), counter affidavit(s), rejoinder(s), counter-
rejoinder(s), as well as all other documents and papers as may be required to be filed before the
Hon’ble National Green Tribunal / Hon’ble High Courts / Hon’ble Supreme Court of India /
Courts / Authorities / Tribunal(s) anywhere in India and/or any other place as may be necessary;

(o)  Represent the Trust, make depositions, submissions or averments, give evidence, submit and
receive papers, proceedings, documents, enforce orders on behalf of the Trust;

(c}) Do all such things / acts / deeds / matters and things as he may, in his absolute discretion, deem
necessary, expedient, usual or proper.

RESOLVED FURTHER THAT al! acts, deeds, things, matters, as aforesaid shall be deemed to be valid
and enforceable only if they are consistent with the instant resolution as may be relevant in this case and
that the Trust shall not be responsible for any acts beyond the scope of the aforesaid done by Mr. Prakash
Chandra Kedia and such invalid, illegal acts, and acts done beyond the scope of powers granted in this
Resolution shall not bind the Trust against any third parties before any authorities in any manner and that
the Trust shall not be answerable in that behalf.

RESOLVED FURTHER THAT a certified copy of this Resolution be given to anyone concerned or
interested in the matter under signature of one Trustee of the Trust.”

Certified to be True Copy.

Fore AR bRy AN

Trustee

Trustee
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VISIT REPORT OF BIOGAS PLANT AT SURVI SADAN GAUSHALA, KOLKATA

1. Introduction -

A team member of Gram Oorja did a primary assessment for biogas project at Survi Sadan
Gaushala, Kolkata on 24th September 2023. The objective was to understand the existing
plant set up and assess the challenges in existing system and to propose the solution to
overcome the challenges if any. The solution could be like -

e Establishing an additional biogas plant and a biogas cocking grid to harness energy
from biogas,

» Utilize this energy locally or in nearby applications to replace firewood/LPG by biogas

s Support electricity generation

s Produce bio siurry maintaining the neat and clean environment

2. Existing Biogas plant set up -

| Generator |

Iaprsaikl’™

Storage\ fStorage\
' Tank-1/ ' Tank- 2x

Slurry Slurry Digester |
(Tanie || Tanka €| Tank e

Mixing
Tank

T

=
Slurry og:;ng
Pond Pipeline

Single Line Diagram of a Biogas Plant
The sizes of various parts of a biogas plant are is a below -

¢ Anaerobic digester - Diameter 28 ft x Height 25 f

e Slurry Pond - Diameter 70 ft x Height 5 ft f G) /swap

o Mixing tank - 10 ft x 6 ft x 20 ft (‘ << R%A Al |
® (as Storage 1 - 60 cubic meter i\ o EX

e Slurry tank 1 - 20 ft x 10 ft x 30 ft \¢ N ‘

e (as Storage 2 - 30 cubic meter \gfI’}- E-\f

o« Slurry tank 2 - Diameter 12 ft x Height 6 ft — =

PREPARED BY - GRAM OORJA SOLUTIONS PRIVATE LIMITED
(ICTOBER 2023
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VISIT REPORT OF BIOGAS PLANT AT SURVI SADAN GAUSHALA, KOLKATA

Note - The dimensions and sizes are based on the preliminary assessment.

The goshala houses over 1650 cattle. Dung handling and disposal is seen as a major point of
concern for the goshala.

There is also an existing biogas plant in the premises. The existing biogas plant set up is fed
with 6 tonnes of cow manure per day. This generates around 240 cubic meters o biogas per
day. !

Gas Outlet—

i Fixed Dome Digester

Schematic of existing Anaerobic digester

The generated gas is stored in biogas balloons and then it is supplied to a biogas generator
of capacity 40 kVA. Biogas produced from the plant is sufficient to operate the generator for
10-12 hrs.

There is a direct pipeline from the digester for cooking, using two biogas burners. This is
good enough to cook the food for 25-30 persons, twice in a day. The rest of the gas is used
to prepare daliya for cows. ot

* \\
SWAPAN BANERIEE \ 3 \\
ALCUTTA, INDIA t“
1714954

PREPARED BY - GRAM QORJA SOLUTIONS PRIVATE LIMITED
OCTOBER 2023
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VISIT REPORT OF BIOGAS PLANT AT SURVI SADAN GAUSHALA, KOLKATA

3. Proposal for an additional biogas plant facility:

Based on the observations, and as per the requirement of the gaushala to further reduce
dependence on the grid power and expand cooking in the premises, it is proposed that a
biogas plant of capacity 5 TPD, 200 cubic meter per day would be the right fit alongside the
existing plant. It is considered that the biogas will largely be used for power generation and a

small portion for cooking or process heafing. e
e .,
Configuration of proposed biogas plant - VA Y < ‘\._

Input - Cow manure, 5 TPD
Fresh water, 5000 Liters per day
Output - Biogas for cooking, 200 cubic meter per day
Electrical units, 150 - 175 kWh per day
Slurry coming out of the digester, 10,000 Liters per day containing 4-5% OT‘TS

\

b

m L

4. Use of Slurry after Biogas plant (Digestate):

It is very important to dispose the liquid volume of digestate which is coming from the
biogas.plant. Use of the digestate as a fertilizer is well established and different forms of

PREPARED BY - GRAM QORJA SOLUTIONS PRIVATE LIMITED
OCTOBER 2023



VISIT REPORT OF BIOGAS PLANT AT SURVI SADAN GAUSHALA, KOLKATA

fertilizer can be obtained such as wet digestate, vermi-compost, bio-compost, PROM,
Organic Liquid etc.

Forms of Slurry Applications -

The slurry generated from biogas plant is a high-quality organic fertilizer that can be
sold, helping farmers shift to organic farming

A dewatering machine: The slurry can be dewatered and dried to form compost. This
can then easily be packed in containers to be sold to farmers. The water separated
from the dewatering plant will be in turn used again for the biogas plant.

Vermicompost generation: Biogas slurry can be used for vermicomposting. This is a
method of composting that utilizes the natural processes of worms and
microorganisms to break down organic waste. By combining vermicomposting with
biogas production, a self-sustaining system can be created that produces nutrient-rich
compost while generating renewable energy.

PROM: The generated slurry can also be used to generate PROM. This is an organic
fertilizer containing fine particles of phosphorus which helps in the oversll growth of
plants. It aiso improves the fertility of soil and reduces the use of chemical fertilizers.
The technology for setting up a PROM unit can be opted from NDDB Mrica.

PREPARED BY - GRAM OORJA SOLUTIONS PRIVATE LIMITED
QOCTOBER 2023
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Feeding worm verticle screw

Horizontaj worm /screw

Material outiet

Base frame channe|

V-velt and pulley

Feeding hopper

Belt and bej} cover

Transport wheels
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HERE WE'RE REMOVING
ALL FLOTABLE MATTERS
LIKE POLYTIHENE, PAPERS,
HAIRS E§C

HERE WE'RE GIVING OXYGEN TO
GROW THE BACTERIA FOR THE
DEGREDATION OF BOD & COD

HERE WE'RE BALANCING THE
BACTERIAL DENSITY AND GIVING
THE PROPER RETENTION TIME
FOR FURTHER DEGREDATION OF

EFFLEUNT TREATMENIT SYSTEM/ (PROCESS ' FLLOW DIAGRAM) ' RAISTHAN GONALYAN @ DUTTAPUKUR

HERE ALL THE SLSPENDED
PARTICLAES ARE SET1TLED DOWN
AT THE BOTTOM OF TANK AND
CLEAR WATER GOES TO THE

LHH _u cob NEXT TANK
« H v &
> RAW | screening > TANK B e > SLUDGE
E EFFLUENT SETTLING
- - TANK
¥ %
AV AIR
> AIR BLOWER GRID L
2 - _
FILTER FEED
BIOGAS L SLURRY " TANK
ONLINE ULTRA- DOME TANK
FILTRATION
SYSTEM : —8
TREATED | BAG FILTER P | el <z
WATER TANK | HOUSING WESZ S
FILTER SAND FILTER SiEa-
2305w
t e olohe
ONLINE CL. DOSING HERE WE'RE REMOVING THE HERE WE'RE REMOVING TIE 5O«
COLOR & ODOR FROA] WATER TOTAL SUSPENDED SOLIDS (TSS) ﬁ.-,

-
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Renewal Consent

GREEN CATEGORY  hefare 120 days of validity Pariod
NGAL POLLUTION CONTROL BOARD g

Ahawan’ Bidg. No. 10A, Block-LA, Sector-N), Salt Laks City, Kolkata - 700 098

Grange/Green Category Unit) C0145359
Applicatien He, 4200864
528 [c/15/ WPB/BR/§41/23 pate .21 1 89 2923

Consent {0 Operate under Section 25 & 26 of the Water {Prevention and Control of Pollution) Act, 1974,
and Section 21 of the Alr (Prevention and Control of Poilution) Act, 1981,

The West Bengal Pollution Controt Board (hereinzfler referred te as Stale Board) under lhe pravisions of
Section 25 & 26 of the Water {Prevention and Control of Pallution) Act, 1874 as amended and Seclion 21 of the
Air {Prevention and control of Pollution) Act, 1981 as amended, and Rules and Orders mada thereunder hereby
granis its Consentio : '

sury4 sSadan Geshelm,

s,
(hereinaflarralen‘ad lo es Applicant) forits un! Iog at l!!! ' - Fteshpur, Bleck- Haldar

_Para, Add Kagshipur Read, Dist, 24 Pgna(lt), Pin = 743248,

LG 4 r =
)

for a peviod from t‘h.;_ cate .fl 21 /2 39 panigduglialganit and to discharge liquid
efflyent and to emit QESWESD rem J U iialccnr;lance with the condl-
lions as mantioned belo d wdopat a eu nd ¥ of liquid discharge and
gl axcs 8 Da| || mil as soecifiad lo this copsant latie
A x —

Ne pemmssLl

paseous emisslon g ad as spocified in the

Environmental (F ‘ : =
Breach of 1 T T ST Blow shall render the
applicant fiable for, jons uf the Water (Preys d C lution) Acl, 1974

The Stale B
conditions of this cor®

Conditions : - No, of Cowt

=« 1580 nes.
Quantily
peraiiec day

2 .

01.
02. 4
02. The Applicantshall ohserve (%
_él. No.|Typecfiugl | Quantity per day
o - - .

03. The Applicantfallsinihe category of the Water
{Prevenlion and Conirol of Pollution) Cess Act, 1977 and Rules.made ihereunder and shall comply wilh the
provisions of said Act. and Rules and regularly submit to Ihe Board the Retums of Water consumption in the
prescribed form and pay the Cess as specified under Seciion 3 of the said Acl.

04. Daily water consumption for the {ollowing purpuses should not exceed.

SI.No.| Typacifuel | Quantityperday
03 - -

TR Co0g, Gy | UOmasIopupase [ Procesaing Werooy Waler gels | Frocassing wherehy waler gois |
rine pils and boiler feed waler polluled ond the polistantsara | polluted and the poliutants ara

{water irsed for gardening should be easily biodegradabls | nol easily bisdegradable «
Imcluded in this cafegory of uss) ]

05. Dally dischargs of effluenl shall not exceed

Industital liquid efuent * Domestic liquid effvent Mixed {industrial 8 domestic) Equid efvent
Ho. of oulfalls - 01 -
Quaatity - K 25,0 KL ' - KL

Jrainage system for storm-waltar and shall provide comprehensive treatment facility for industrial and domsstic
liquid wasle (sewage, sullage & liquid efMuent generated from canteen) and operale-and maintain the same to A %}. . }-—\‘
conform to the Standard for final effiuent as given below. / ra o

Place of discharge i
06. The Applicant shall provide drainage syslem for conveying industrial & domestic liquid waste & seperale r_;:-o -T A 1?

e

[Ouiiet | Nature of Faramelers and slandard (n mg/l. max) Frequency of &'/ SWAPAN BANERJEE \]I:;;
No. | effiuent PH BOD | COD [ 155 |0&G effuent sampling { O CALCUTTA TRDIA 1 °%
0l. Demastid 5.5 | 30 | 250 | 00| 10| - - = | ¥early | ‘g.rcﬂ,\ nggpmv 37’55‘ 1)
- 1 = © 9.0l =1 = -1 - =T -1 ~1T"- BN 151L7’ :

Spie
‘,T ’4
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. 5

: @ ' ' i
07. Ttis Applicant shall provide comprehensive pollution control equipment and operate and maintain lhé\
continuously to conform the quality of the final gaseous emission lothe ‘Standard as given below: .
Slack| Stack Stack aliached fo | Volume { Veloctyof| Concentrations of parameters not o excoed |Frequency of}-.
No. | height | {sources and conbrotf Nm'ty | gaseous i I sampling
from G.L. | systern, If any} ) emiszion |, SPM co
(in mis.) {mgiseo} ‘| {mgdia'} [ (%) -
Cat I e S
8-2 B ‘—-.-._._____-
§5-3
54 - - M — S
08. The Appiicant shall maintain the generation and treatment/disposal of non-hazardous solid waste as speci-
fied below. .
Type of waste Quanlity Treatment Disposal
Cew Dung 12000 kg/ady = - Re-used,
= 1 - - i
0. The Appiicant shall take adequate measures for control of noise lavels from Its own sources within its
premises to conform la i ,
Time 40 ~ UimitindB (A) L, "y Jime ~ Limitin dB (A L,
Day time (06 a.m. fo G&p.m.) €5 Night Time (Epm. o 0B amY 5§ )

10. The Applicant shall remain responsible for quantity and quality of liguid effluant and air emissions and shall
furnish 1o the Stale Board all information in respect of qualily, quantity, rate of discharge, place of discharge of
tiquid effluent and air emissions.

11. The Applicant shall at all imes maintain good house-keeping! Proper working order, control poliutian (includ-
ing fugilive emissions) from all sources \n maintain clean environment in & around factory premises and 1o
surrounding areasfinhabitants. o

42. The Applicant shall bring about at least 33% of the available open land under ihe green coverage/ plantation.
13. The Applicant shall provide for sufficient allemale eleciric pawer souree to operate all polllitian conirol facili-
ties, Jp absence of such alternate power source, the production-should be stopped/reduced/contralied to con-
form the conditions of the Consent.

14. Al he stacks connected to various sources of emissions must fie painted/displayed to designate by num-
bers such 3s 5-1,'S-2 ete. and shall have porls, fadder, platform etc. for monitoring/sampling the air emissions
and the same shall ba made available for inspection and use by the Stale Board's staff as well as State Board's
authorised agencies.

15. The Applicant shall install a separate energy mater showing-the consumpticn of anergy for operation of
poliution control devices and shall install suitable device for measuring the valume of water consumed for differ-
ent purposes as mentioned above giving correct result to the satisfaction of the Slale Board.

16. The Applicant shall allow the Officers of the.Slale Board to enter inlo the premises af the unit at any reason-
able lime ta inspect the poltution cantrol systems and shall provide adequate and safe facility for collaction of ai,
waslewaler and solid waste samples for menitoring and measuring by the Stale Boards's stalf as well as Stale
Board's authorised agencies. :

17. The Applicant shall mzintain an Inspection Book in the factory premises which shall be made available o
inspecting officers of the Siate Board for inspeciion, review and lo write down any direction or observation as is
deemed necessary dunng tha inspeclion.

18. The Applicant shall intimate to the Slate Board immediately of any occurrence or apprehension of occur-
rence of discharge of any pollutants in excess of quality and guantity as mentioned above io any receiving water
body/system or (o atmosphere awing to accident ar ofher unforesesnincident/event including natural disaster

and the Applicant shall take adequate steps 1o prevent such sccidental event,

9. The Applicant shall apply for renewal of consent to Stale Board in prescribed form 60 (sixty) days before

expiry of this Consent.

20. The Applicant shall not make any alteration/modificationfexpansion in the exisling manufacturing process

and equipment, pollution conlro! system and shall not bring inlc any altered or new outlet/eutfall or stack ar

change the place of dischargs, without prior approval of the Board. :

21, The Applicant shall comply with the conditions s 1aid down in the Manufaciure, Sicrage and Import of —
kazardous Chemicals Rulss, 1089, Hazardous Wastes (Managemcnt & Handling} Rules, 1989 and ‘Public - %
7 nce Act, 1991, " _

tiuns + Please see snclesed annexure. ¥ .

For and on behaif of the Board |
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Annexure to_Consent-to-Operate I No. CO145359

® West Bengal Pollution Control Board
LI F E Barrackpore Regional Office
; Panpur More, P.Q.: Narayanpur, Kankinara
Lifestyle for 24-Pgs (N), Pin- 743 126
Environment & - 2580 0573, 2502 1960, 2502 1189

Special Conditions issued to: M/s Survi Sadan Goshala
Viil -Santoshpur, Block - Halder Para,
Adi Kashipur Road
Dist- 24-Pgs (N) - 743248

1. The unit will have 1o take pollution control measures regarding air, water and noise to keep the
parameters within the permissible limit as laid down by WBPCB.

The consent will be revoked at any time if there is any complaint against the unit for the violation
of E.P. Acl.

t

3. The unit shall maintain a clean & safe environment in and around its premises.

4. Proper & effective steps should be taken so as tg-nsure {hat activities do not affect the residents of

the neighbourhood in any way.

5. No waste water shall be discharged outside the premises of the unit.
6. Land Conversion Certificate is to be obtained from competent authority.

7. Cow dung is to be removed frequently to minimize the chances of mixing of cow dung with waste

water.
8. Any kind of solid waste should not be dumped outside the unit premises.

9. Bio-medical Waste Authorization is 1o be obtained from the Stale Board. Bio-medical Waste is to
be disposed off in compliance with Bio-medical Waste Management Rules, 2016, as amended.
10.Bio gas plant is to be operated regularly.

I 1. Unit shall ensure that no waste water is discharged outside the unit premises through the holes in
the boundary wall or in any other ways. In this regard, action taken/compliance report shall be
submitted to this office within one month here off.

12. Good house keeping is to be maintained.

2 %ﬁ

Environmental Engincef "~
KANKINARA Barrackpore Regional Office -

Envif aambe-al gnginewt \
W.B. Pollution Control BOw -
garrackpare R onal Qffive
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GARM OORJA’s VISIT REPORT

ON
SURVI SADAN GAUSHALA, KOLKATA

A team member of Gram Oorja Solutions Private Limited did a primary
assessment for biogas project at Survi Sadan Gaushala, Kolkata on 24w
September 2023.

The objective was to understand the existing plant set up and assess the
possibility of estabhshmg a additional biogas plant and a biogas cookmg
grid to harness energy in terms of biogas, utilize this energy locally or in

r——

nearby applications: = AR
- to replace firewood/LPG by biogas XY, R
- aid eleciricity generation and " s,
- to produce bio slurry. \5
4 j
Existing Set up: r,-'

The goshala houses over 1650 cattle. Dung handling and disposal 1Né&ﬂ \N\’g 7
as a major point of concern for the goshala.

There is also an existing biogas plant in the premises. The existing
Biogas plant set up is fed with 6 Tonnes per day of Cow Manure. This
generates around 240 m3 per day of Biogas.

Generated gas is stored in Biogas balloons and then sent to 40 KVA
power Eenerator. Biogas produced from the plant is sufficient to operate
the generator for 10~-12 hrs, when there is requirement of power.

There is direct pipe line from Digester for cooking using two numbers of
biogas burners. This is good enough to cook the food for 25-30 persons,
twice in a day. Rest of the gas is used to prepare daliya for cows.




Proposal for additional Biogas plant facility:

Based on the above observations, and as per the requirement of the
gaushala to further cut reliance on the grid and expand cooking in the
premisis, it is proposed that a biogas plant of capacity 5 TPD, 200 cubic
meter per day would be the right fit alongside the existing plant. It is
considered that the biogas will largely be used for power generation and a
small portion for cooking or process heating.

Configuration of Propposed Biogas plant

Input- Cow manure: 5 TPD
Fresh water: 5000 liters per day
Power supply: 230 V, 1 Ph, 50 Hz with power backup

Output-  Biogas for cooking: 200 cubic meters per day
Slurry coming out of the digester: 10,000 liters per day
containing 4-5% of total solids

Use of Slurry after Biogas plant (Digestate):

It is very important to dispose the liquid volume of Digestate which is
coming from the biogas plant.

Use of the Digestate as a fertilizer is well established and different forms
of fertilizer can be obtained such as wet Digestate, Vermi-compost, Bio-
compost, PROM, Organic Liquid etc.

Fertilizer obtained from the Digestate of the biogas can also be promoted
as alternative to DAP.
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 The slurry generated from biogas plant is a high-quality organic
fertilizer that can be sold, helping farmers shift to organic farming

Forms of Slurry Applications:

« A dewatering machine: The slurry can be dewatered and dried to
form compost. This can then easily be packed in containers to be
sold to farmers. The water separated from the dewatering plant will
be in turn used again for the biogas plant.

« Vermicompost generation: Biogas slurry can be wused for
vermicomposting. This is a method of composting that utilizes the
natural processes of worms and microorganisms to break down
organic waste. By combining vermicomposting with biogas
production, a self-sustaining system can be created that produces
nutrient-rich compost while generating renewable energy.

« PROM: The generated slurry can also be used to generate PROM.
This is an organic fertilizer containing fine particles of phosphorus
which helps in the overall growth of plants. It also improves the
fertility of soil and reduces the use of chemical fertilizers. We are in
discussions with NDDB Mrida for a PROM plant at the goshala.
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Techno- Commercial Proposal for a biogas plant, gas
distribution and generator system at Survi Sadan Gaushala,
Kolkata

Prepared By

Gram Oorja Solutions Private Limited

Address: Vasundhara, Lane number 2, Shrinath Nagar, Survey number 87, Baner, Pune, Maharashtra 411045
Contact: +91 87934 10001

Email: office@gramoorja.in I
i
Website: www.gramoorja.in ///9 TA ?
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A. TECHNICAL SPECIFICATIONS

1. PROJECT OVERVIEW

A team member of Gram Oarja Solutions Private Limited did a primary assessment for biogas
project at Survi Sadan Gaushala, Kolkata on 24" September 2023, Based on that and as per
the requirement of the gaushala, kindly find attached our proposal for a biogas plant of
capacity S TPD, 200 cubic meter per day. It is considered that the biogas will largely be used
for power generation and a small portion for cooking or process heating.

2. BASIS OF DESIGN

Biogas plant generation
200 cubic meter per day
capacity

Methane: 55-60%, Carbon dioxide: 34-39%, Hydrogen

Biogas composition
Sulphide: 0.5-1%, Moisture: 0.5-1%

Biogas calorific value 4500 - 4700 kCal/cubic meter

Material of construction RCC digester tank with a PVC coated fabric cover balloon
Feed material S TPD cow manure per day

Water 5000 Liters per day

Gas distribution pipeline
250 meters, approximately
length

Number of biogas burners &
4 cum/hr, 2 Nos
Specification (commercial)

Biogas Generator 40 kVA, 1 No.

LPG equivalent of biogas 86 kg per day

Generation plant footprint 5000 sq ft

Notes -

W,
* The biggas will be ;ﬁ@%&ﬁsem rough pipeline after scrubbing and pressure

boosting. / q%-a ¥
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= Gas usage will be metered.
+ Cooking experience through the biogas burners will be like that of using LPG.
+ Safety and hygiene will be assured throughout the plant.

+  Bio-slurry can be dewatered and transported to the usage points. The power
requirement for the operation of the dewatering machine might be at 415 V.

INPUT AND OUTPUT SPECIFICATIONS

INPUT
* Cow manure: 5 TPD
*  Fresh water: 5000 liters per day
» Power supply: 230V, 1 Ph, 50 Hz with power backup

OUTPUT
* Biogas for cogking: 200 cubic meters per day
+  Slurry coming out of the digester: 10,000 liters per day containing 4-5% o7 total solids

SCOPE OF WORK

SCOPE OF WORK - GRAM OORIA

e Construction of Biogas plant, Mixing tank, slurry storage tank *
e System design, detailed engineering, drawings

o Supply of biogas cover and storage balloons, scrubber, pressure regulating system,
various valves, regulators, meters, main and distribution gas pipeline, biogas burners,
slurry pumps, biogas generator and miscellaneous equipment.

» Installation of various equipment, supervision of construction and fabrication work,
testing, commissioning, and training to operators.

* Maintenance of the biogas plant for one year at fixed terms and conditions.

* Note - It is appreciated if the Gaushala manages to get the work like construction and
fabrication done from local civil contractor. in that case, Gram Oorja will provide the design
upervise the construction work. All the other activities will be done by Gram Qorja. if

—— r

B
idﬂpg&?%ﬁ;;@mm Oorja will do the entire work.
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SCOPE OF WORK - GAUSHALA

s To provide space for the installation of a biogas plant.

» To provide control room/closed space for installation of pressure boosting system,
scrubher etc.

o To get permission required if any from government / local bodies.
» To provide electric power supply at 230V /415 V, 50 Hz.

e Power backup during load shedding hours.

¢ To provide connection of a fresh water supply.

e Access at various location in the premises as per the requirement for doing
installation, testing, commissioning, operation, and maintenance of a plant.

¢ Initial feeding of cow manure and regulator plant operations

Transportation / disposal of a bio-slurry.

5. COMMERCIAL PRPOPOSAL
The project work can be divided into four parts.
A. Construction activity

It includes, construction material supply and construction, fabrication work of
digester, mixing arrangement, slurry storage and other all the civil activities

The estimated cost is Rs. 37 Lakh
B. Machinery, distribution line, burners, design, and consultancy by Gram Oorja

It includes supply and installation of biogas balloons, pressure Regulation System, gas
distribution pipeline up to 250 meters, burners, and other miscellaneous components.
in addition, design, engineering, project management, supervision of construction
work, installation, testing, commissioning, training, and maintenance for ane year

The estimated cost is Rs. 22.5 Lakh

. . Ve
C. Biogas generator and accessories '7/ Oj 2 ‘\-‘:\:\
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It includes supply and installation of biogas generator and accessories.
The estimated cost is Rs. 11 Lakh
D. Dewatering machine system

It includes supply and installation of slurry dewatering machine of 5 HP capacity and
accessories.

The estimated cost is Rs. 3.75 Lakh

Total project cost is estimated at Rs. 74.25 Lakhs including taxes.

Notes -

70% of as an advance payment along with the work order, 20% as o second tranche on
completion of construction, 10% on commissioning of the plant.

e This proposal is valid till 30" October 2023.
» The above rates are inclusive of GST.

» Control Room, internal roads, fencing etc. and additional infrastructure if required for manure
and slurry handling is not included in the cost estimation.

6. PROJECT TIMELINES

Project timelines - days (Activities) i -] E
| ™~ =)}
A e N S T T o FETI PT T
Plant design and detallediqut!ﬁlgi?i_: n@a@dﬂﬁ?ﬁ?"r@%gﬁ i B
| Procurement and completion of civil Work v v
] Procurement and installation of biogas balloons, scrubber, v v
|

| pressure regulating system, pipeline, moisture chambers,

| internal fittings, and biogas burners, biogas generator

the digesier, testing, commissioning, training| |

=
S P St = s i L | e s
S——_— SERTEC O —

Page | 5



BIOGAS

TECHNOLOGY

R S Khoiyangbam
Navindu Gupts
Sushil Kumar

177

33



178

Biogas technology — Towards sustainable development

Chapter 2-Anaerobic Digestion Page No.40
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Biogas Technology

Chapter 2,Page No.28
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BEFORE THE HON'BLE NATIONAL
GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
ORIGINAL APPLICATION NO. 82 OF
2023
IN THE MATTER OF:
SANTOSHPUR MITALI SANGHA,
....Applicant
VERSUS
STATE OF WEST BENGAL & ORS..

....Respondents

COUNTER __ AFFIDAVIT OF THE
RESPONDENT NO. 8.

MR. AMITAVA MITRA,
Advocate
12/2, Old Post Officc Strect,
2nd Floor,
Kolkata - 700 001,

Mobile No. 9831209762,
[E-Mail |.D.
amitavamitra69@ugmail.com,
Registration No. WB/1887/1993.

181



